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(1v) REPORTED ATTACK ON DEMONSTRA=
10RS IN FRONT Of PRIME MINISTER’S
RESIDENCE

SHRI VASANT SATHE (Ako11)
I wich to draw the attention of the
House to a serious, matter of »ublie
impoitance about the biutal attack
on peaceful demonstrator< in front of
the Prime Mimister’s residence on
March 19, 1978

The hon Prime Minister, Shr1 Mo-
rarubha, 18 known for his view. as
stated by him as late as on 25th June,
1975, a few hours before his arrest,
in an interview to the correspondent
of L'Europeo, an Italian newspaper.
Shri Desai while giving a graphic dis-
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[Shr: Vasant Sathe]

cription of the plan of the Lok San-
gharsha Samuti foomed that mormng
under his Chairmanship of gheraomng
the 1esidence of the then Prime Min-
1ster he said

We want to get rid of her we
want to fotce her to 1esign we will
settle down and demand her 1esig-
nation shouting day and mght
Even if the police arrest us, canes
us kil us How manv of us can
ttey kill?»

The sam¢ Shin  Morarpbhar  after
becuning, the Prme Minister could
net tolerate even a peaceful demons-
traticy 1n front of hig house wheie
there was no intention of a gherao
or dhatn: and he ordered a brutal
alte(} by mounted police a lathi
chaige and tear gassing of peaceful
der onstratcrs mcluding women and
prec men

sft wrg feg (Jar) T 7o

SHRI VASANT SATHE The de-
me trition was agamnst the personal
vitw  exprested by Shri Mol arnbhat
akcut umfication of Sikkim  with
Wndia gy also about Goa We have
ye¢t to see what hic personal views
we ld be about Gandhnyis Quit India
Mevement and his call for Do or Die
Netajyis I NA stiuggle about erger
of States and Hyderabad action of
Saraar Patel and finally about Kash-
mir and Bangladesh

¥ even as Piime Mimister he ¢an-
net avoid the temptation of airing has
personal views I think it would be in
natienal interest that he should once
again become a man free from any
offite o that he can talk freely on all
tep:c< from Shivambu to Sikkim

(Interruptions)
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SHRI KANWAR LAL GUPFA
(Delhi Sadar) This 1s absolutely
wrong

(Interruptions)

SHRI SAMAR GUHA (Contw):
1 want to make 2 subtnussion. This 18
a very serious statement which has
been made by him Sir, you have al-
Jowed Mr Sathe to make a very seri-
ous type of statement It anvolves not
only the Prime Minister but also

MR SPEAKER It 1s for the Prime
Minister

SHRI SAMAR GUHA I will make
« submussion to you
(Interruptions)

MR SPEAKER No, No

SHRI SAMAR GUHA On a pouat
of order

MR SPBAKER There 15 no pomnt
of order

SHRI SAMAR GUHA, He has used
the word ‘Shivambu’ and other words
and these are not the words to be
used 1n the House

( (Interruptions)
SHRI NATHU SINGH rose—

MR. SPRAKER On every subject
you want to say something It 1s
open to the Government to take any
objection

SHRI EANWAR LAL GUPTA They
want to hide theirr own sin

SHRI SAMAR GUHA This 15 the
right of the House, this 15 the right
of the Members of the House Dero~
gatory and unfactual remarks have
been made against the Leader of the
House It 1s not regarding outside
personalities and outside agencies

MR SPHAKEBR What 1s your ob-
jection?
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SHRI SAMAR GUHA: My first ob-
ject®n is that if you allow such kind
of statements. ...

MR. SPEAKER: Your point of order
is about what?

SHR1 SAMAR GUHA: He has used
the word ‘Shivambu’.

MR, SPEAKER; What is the mean-
ing of the word?

SHRI SAMAR GUHA:
know,

MR. SPEAKER: Then, how are you
objecting?

I do mot

SHRI SAMAR GUHA: This is a
vulgar word that has been used
against him and others. These words
should not have been allowed to be
uftered here.

(Interruptions)

SHRI VASANT SATHE: He does
not know even the meaning of the
word. How does he say that it is a
vulgar word?

(Interruptions)

SHRI SAMAR GUHA: I want to
draw your attention .. I know how
vulgarly it is used.

MR. SPEAKER: I do not know the
meaning. Mr. Guha, unlesg you tell
me the meaning, how can I expunge
it? I will go through the matter.

SHRI SAMAR GUHA: I don’t want
10 explain it. (Interruptions).

MR. SPEAKER: Is this the way you
are setting an example to others?
Please hear me. I will go through
the matter.

SHRI SAMAR GUHA: You just go
through the rules.

MR. SPEAKER: And if I find the
word to be objectionable or vulgar,
1 will expunge it. Beyond that I can-
not tell you, because I do not know
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the meaning of the word. I cannot
tell you anything about it.

SHRI NATHU SINGH rose—

MR. SPEAKER: I am not allowing
you, because every time I am seeing
you obstructing the work.

MR. SPEAKER: Please tell me the
meaning. I have told you 1 will exa-.
mine the matter. If the word is vul-
gar or unbecoming, I will expunge it.

SHRI SAMAR GUHA: Only one
sentence and 1 will conclude. A very
serious question has been raised
against the Leader of the House. I
would request you, Sir, to ask the
Leader of the House to make a state-
ment, if necessary.

MR. SPEAKER: It is for him to
make a statement.

SHRI SAMAR GUHA: Otherwise,
this kind of a unilateral statement,
contrary to facts, will create a mis-
understanding in the country. There-
fore, it is a serious matter. You should
ask the Prime Minister.

MR. SPEAKLR: I suppose you are
familiar with the rules .It is open
to the Minister concerned or the
Government to make a reply to state-
ments under rule 877. It ig not some-
thing which is precluded. Therefore,
there is no question of my inviting
them to do it.

SHRI KANWAR LAL GUPTA: I
want to raise a point of order. I will
tell you what is objectionable in it.
(Interruptions) 1 have got a copy of
the statement made by my learned
friend, Mr. Sathe; and if you see the
totality of the statement...Let me
reaq it.

SHRI C. M. STEPHEN (Idukki):
What is this? Under what rule?

SHRI KANWAR LAL GUPTA:
The demonstration was against the
personal views expressed by...(In-
terruptions) 1 will tell you, Sir.
They do not allow me. The demon-
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[Shr1 Kanwar Lal Gupta}
stration was against the personal
views expressed by Mr Moranibhai
about  (Interruptions)

SHRI C M STEPHEN Why
don't you allow a discussion on this?

MR SPEAKER In fact, in the
list, there was w statement to be
made by tha Home Minister day
before yesterday The statement was
not made When some Member
wants to make a statement, an oppor-
tunity will always be available to the
Government to contradict it There
is no dufficulty at all

SHR] KANWAR LAL GUPTA
The pomnt of order js regarding your
permission to make a statement
{Interruptions)

MR SPEAKER There 1s no point
of order It 1s not subject to a pont
of order

SHRI KANWAR LAL GUPTA
They were using stones and lathis

MR SPEAKER It 15 upto the

Minister to say that

SHRIC M STEPHEN Is 1t a
point of order?

MR SPFAKER It i1s not a point

of order

SHRI KANWAR LAL GUPTA
He has challenged the bona fides of
the Prime Minicter It 18 highly
objectionable

MR SPEAKER Now the next
stem regarding Hindustan Tractors
Lamited

12.52 hrs

HINDUSTAN TRACTORS LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL—Contd

MR SPEAKER Now furthe:
consideration of the following motion
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Ltd (Acg. and 280
Trans. of Und.) Bill

moved by Shri George Fernandes an
the 21st March, 1978, namely.

“That the Bill to provide for the
acquusition and transfer of the un-
dertalkings of Hindustan Tractors
Limited, Vishwamutr:, Vadodara,
for the purpose of ensuring the
continuity of production of goods
which are vital to meet the needs
of the geneial public and for mat-
ters connected therewith or Inct-
dental thereto, be taken 1nto
consideration ”

PROF P G MAVALANKAR
(Gandhinagar) M1 Speaker Sir, I
rise to support my good triend Mr
Geolge Fernandes who has moved
the Hindustan Tractors Limited (A--
quisition and Transfer of Undeitah-
mgs) Bill so ably by not only pre-
senting a case for nationahzation but
also by giving a very long ang con-
vincing factual statement ng detai s
as to why this patrticular measure his
had to come befoic this House I an
not one of those who believe thait
nationalization flor nationalization -
1ike 15 alw 1ys ,00d My fiuiend tbh
Socalist leader will also fitece with
mc¢  that a docttinane approach to
soualhism  or soualism as doctiinar e
oualism will be haimful  We must
be pragmatic  (Intcrruptions) 1tmu t
pragmatic and must be based on the
nighest considerations of national in-
teaest and good cconomv ind good
fiscal management m the countiv
Thetcfore T do not want to raisc the
question of nationalisation m ths
debate (ven though I am also a co1 -
vinced sociahst I belong to thoat
mdividuals 1n this country who may
not belong to a particular wing of
the Socialist Party, and yet call
themselves Socialists because wt be-
lieve 1n social justice and 1n mowving
towards an egabitarian society We
want to get rid of the large dispan-
ties of wealth As Harold Laski sa1
there must be sufficiency for all be-
fore there 1s superfluity for some
So I am convinced of this argument
and I am glad 1t was left to Shri
George Fernandes to pilot thus partie

cular Bill



